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(b) If so. the reasons therefor; 

~ (c) ",bether similar decision bas been 
takon to prevent Forei,D Trade mark used 
on products like 7 O'clock bledol; aDd 

(d) if not, the reasons thereCor ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA· 
CHALAM): (8) and (b) Yes, Sir. 
The purpose of forbiddin, the use of 
foreign brand names In tbe T eleviston 
Industry is to promote the growth of inde
lenous Industry and encourage establish. 
ment of Indian brand names both for tbe 
domestic and ex port markets. 

(c) and (d) While approving foreign 
coullaboration agreement., a condition 
is laid down that the use of 
foreign brand names will not be aJJowcd 
on products meant for internal sales. 
However, under the existing Jaw, tbere ts 
DO restriction OD the use of foreign trade 
marks if it does not involve any direct or 
indirect consideration in foreign exchange. 
Further trade marks can be used without 
registration or before or after tbe expiry 
of registration WIthout the protecuon 
afforded by the Trade and Merchandise 
Marks Act. 

PaisiOI or excise relief to buyers of 
fuel effie leot vehicles 

2ll8. SHRIC.MADHAV REDDY 
WiU tbe Minister of fNDUSTR Y be pIca
sed to state : 

(a) whether 50 percent excise relief 
announced recently by Government on 
fuel efficient light commercial vehicles has 
not been passed on by the manufacturers 
to the buyers; 

(b) If so, whether Oovernmcnt have 
taken any steps to ensure that tbis excise 
relief is passed on to buyer; 

(c) whether Government bas conduc
ted any study tbrouab the Bureau of 

Industrial Cost aud Pricea mto tile Jut! 
ficatious 'or tbe frequent price eacalatioDi 
by tbe Jilbt commercial "ohiol .. 
maaufacturera; aDd 

(d) if so, the detail. thoreof? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OP INDUSTlllAL 
DBVELOPMENT IN THB MINISTRY 
OF I"iDUSTRY (SHRI M. ARUNACH. 
ALAM) : <8> & (b) The Dew liabt commer
cial vehicle manufacturers raced leven 
constraints in tbe recent palt OD accOlll1t 
of blah cost and low production. ThiI 
si tuation was ·.'Iravlted by UD foreteeD 
and unexpected factors Uko the steep 
appreciation of tbe Japanese Yeo, parti. 
cularly when tbelo ueita were in tbe initial 
pbase of commercial production and had 
not fully absorbed the mallufactudn. 
technology. It is in tbis backarOUDd 
Government reduced the excise duty to 
tO%ld valorem, for feul effici.at Ii,bt 
commercia. vehicles of payload Dot exC8e
dina 4000 Kgs. It is ex~ectod tbat with 
fiscal incentives the units would .,. ablo 
to overcome severe financial CODltraiDts 
and achieve the approved indiaeniaatioD 
programme which would make the uoits 
~iabJe. It is also expected that witb rU
ter indi.cnisation, the impact of apprecia. 
tion of the Japanese Yen would be redu. 
ced and tbe manufacturers would be able 
to otTer reasonable prices to the custo
mer. 

(c) No, Sir. 

(d) Does not arise. 

Memoranc)am of aDder.,aadie. • •••• eI 
with Canada 

2229. SHRI SHARAD DIGHS : 
Will the Minister of INDUSTRY be plea
sed to state: 

(a) tbe details of tho Memorudum of 
Understandina sianed by Ind.a aDd Caaada 
00 February 9, 1987; and 

• 
(b) whether the agreemeDt will iacrease 

bilateral trade aDd reduce tbe te'ade 
balance tor India 'I 




